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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

Original Application No.103/2025/EZ

IN THE MATTER OF:

Mahendra Prakash Soren ...Applicant
Versus

State of Jharkhand & Ors. ...Respondent (s)

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF RESPONDENT NO.
15 1L.E. CENTRAL GROUND WATER AUTHORITY IN COMPLIANCE.

It Most Respectfully Showeth:-

1. That the present reply is being filed by Respondent No. 15 i.e. Central
Ground Water Authority (CGWA) through Regional Director, Sh.
 Rajeev Ranjan Shukla having office at 6th & 7th Floor, Lok Nayak Jai
~ Prakash Bhawan, Frazer Road, Dak Bunglow Chouraha, Patna - 800001

- ) tBihar) who is authorized and competent to file the same on behalf of the

- ‘answering respondent no. 15.




&

against Respondent Nos. 7 to 13, who are stated to be engaged in stone
crushing and stone mining activities in P.S. Hiranpur, District Pakur,
Jharkhand. The Application further highlights concerns regarding the
alleged depletion of groundwater Jevels attributable to drilling and blasting

activities carried out by Respondent Nos. 7 to 13.
PARA-WISE REPLY

. That upon examination of the records of stone crushing and stone mining
units of Respondent Nos. 7 to 13, it is found that none of the said
respondents have obtained a No Objection Certificate (NOC) for ground
water withdrawal from the Central Ground Water Authority, except M/s
New Four Star Stone Works (Respondent No. 11). A copy of the said

NOC is annexed hereto for ready reference as Annexure-I.

. That letters have been issued to the concerned units for directing them to
obtain the requisite NOC from CGWA without delay, in case ground
water is being used for operational activities, in accordance with the
guidelines issued by the Ministry of Jal Shakti vide Notification S.O.
3289(E) dated 24.09.2020, as amended on 29.03.2023. A copy of the said

direction letters/orders is annexed hereto for ready reference as

Annexure-]I.

. That with respect to the allegation that drilling and blasting activities by
Respondent Nos. 7 to 13 have reduced the ground water level and damaged
the natural hydrological system, the same is examined in light of the
existing reports of the Central Ground Water Board (CGWB).

_ _Aqulfer-I Alluvium, Laterite, and weathered Basalt, occurring up to 30

o meters depth developed through open wells and shallow borewells.

w1th ' "a‘] or 1.7\rater—bearmo fractures between 40—1 40 meters

qu1fer—II_:- Fracmred/Jomtede esicular Basalt extendmg up to 181 .
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7. That as per data from National Hydrograph Network Stations (May 2021

to May 2025), the depth to ground water ievel ranges:

+ Pre-monsoon: 5.8 to 9.65 meters below ground level (mbgl)
. Post-monsoon: 3.15 to 6.05 meters below ground level (mbgl)

The data indicates that the shallow aquifer system is responsive to rainfall
and recharge. The analysis of ground water quality shows that the water is
generally potable.

8. That the Dynamic Ground Water Resources Assessment jointly carried out
by CGWB and the State Ground Water Directorate for the years 2020,
2022, 2023, 2024, and 2025 categorizes Pakur Block under the “Safe
Category”, with the stage of ground water extraction being less than 30%.

9. That in view of the above submissions, it is respectfully prayed that this
Hon’ble Tribunal may be pleased to take the present reply affidavit on
record, and pass such further orders as this Hon’ble Tribunal may deem fit
and proper in the facts and circumstances of the case.

Raje anjdan Shukia
iGnal Director

entr pard
Govt. of | %m&? 1 Shakn

Mid-Eastern Region, Patnz

| Verification
1 I__{aj_eev. Ranjan Shukla, do hereby verify on 13" February 2026 at New
Delh1 thé 'c'ontents of the above paragraphs which are true to my own

o : [knowledoe and/or are in the nature of legal submxssmns which I beheve 10

“ 'd no m 'enal has been suppressed herethh o




S TR
L GC“QEF"!"‘ NT OF BIfaR G’Z’;‘-’EQN’:?:NT OF ‘?“"

%‘ . :&wsmxsgf‘\x hat
ptt R ey ""‘»’)‘P/m.-}n TN 3 ey e e R &,ﬂ“«
BRECROD:!CZSO190053197BRECR00.:C2601 onosmsmaacnuosczsowoosm97BRECRoosczso1oeosa1 smﬁscmosczsm DOGEB‘!BTBRECROOSCZS
GOURANEENT GF BIHAR GOVERRMENT OF BIHAR GOVERNIUENT OF SIHAF)ZIVERNMENT OF BIHAR CL\’:_"*{[“:;‘” £ B AR GOVERNEENT OF SIHAR
DA JUDICIAL INDLA JUDICIAL INDIA JUBICIAL INOTA JUDICIAL INEDIG ;., IQLLL DA JUBICEAL INDIA JUDICIAL 014 JUDICIAL MDA JUDICEAL
GOVERNMENT OF BINAR GAVERNMENT OF BIHAR GOVERNMENT OF BY R IR HENT OF BIHAR SOVERKMENT OF BIMAR GOVERNISENT OF BIHAR
INDIA JUDICIAL INDIS JUDICIAL INDIA JUDIGIAL BMDLA JUDICIAL 1 LA JUDICIAL JNDIA JUBISIAL INDIA JUDISIAL
SOVERN ;;E\n" OF BIHAR eovsamwfrﬁ oF an-m.a GO‘JERM.“E:*'T OF [ SRAGENT OF BIHAR GO FENT OF BINAR GOVERNMENT OF SHHAR
gﬁ* HE IREIA JUDISIAL HDIE JUDICIAL IMNA JUDICIAL INDIA JUGICIAL
VERMEIENT OF BISAR SOVERNTENT OF BIHAR SOVERMMENT OF BIHAR
MDA JUDICIAL INDIA JUDICIAL INDIE JUDICIAL 43& J INDIA’ ¥ 'DICIA JUDICIAL MDA JUBICIAL INDIA JUDICIAL INDIA JUDICISL
QOVERMMENT OF DINAR GOVERMEENT OF BIHAR covERNK (AL LI TN SF SIHAR GUYERNMENT OF BINAR GOVERNMENT OF alHﬁ.':
IRPLA JUIRICAL INDIA JUDIGIAL INDIA 1Y itAL I\m.-ﬁ J‘JDECI 4 l\um. JUDHGEAL 3 J! h.iCl-':\ JUDICIAL IMOla JUDICIAL INDIA JUDISIA
GOVERNMENT OF BIHAR SOVERNIEHT cG 1 ‘ ntn@f 'l h THIENT OF BiHAR GOVERNMENT OF SIMAR
DS JUBISIAL INOLA JUDICIAL INDLA Ji " "“ - "“ “ - '@‘Clm (MDA JLDICAL INDLA JUDICIAL
BRECRODSC260‘DODGB1BTBRECRUO3CZGD1000581STBRECR003(:2601 onnsawmrascmosczsm 0006819TBRECRI03C260100068197BRECR003C26
MDA JUDICIAL INDIA JUDBICIAL IND1A SUMHGIAL INDLA J SUDICIE COIll‘t“ EED1A JUDICIAL INDIA JUCICIAL MDA JUDICIAL INDLA JUDICIAL
GOVERNMENT OF BIHAR GOVERKHENT OF SIHAR GOVERNHEENLDERIELR SvERSIMENT OF BIHAR GOVERNMENT OF BIHAR COVERNMENT OF SIHAR
BIHARSTATECO-OPERATIVEBANK, SCBBIHARSTATECO- OPERATIVEBANK,SCBBEHARSTATECO-OPERATIVEBANK,SCBBlHARSTATECO-DPERAT!
SOEEHUFeE Rgeagfmwnsm OF BlH4% CBREQRO03C260100068[97ENT OF BiHAR GOVERNMENT OF BIHAR GOVERNMENT OF SBIHAR
INDIA JUDICIAL MDA JUDICIAL MDA JUCICIAL INDIA JUDICIAL (NDIA JUDICIAL INDIA SLDICIAL INDIS JUDICIAL INDSS JUDICIAL INDLA JUDICIEL
s DatedoTimesHsR GOvERNKENT OF siHAR 6242182026011 SFRMVERNMERT OF BIHAR GOVERNMENT OF CRIAR GOVERMIMENT OF SIRAS
IMDLE JUDICEAL MDA JURICIAL INDLA JUDICIAL (NOIA JUDICIAL IMDIA ..ILEDJ\.,IAI INEA JUTICEAL 1MDIA JIDICIAL IMDEA JUBICIAL INDIALILDICIAL
Gc\NaI'lﬁof thEEACé ¢gistered-Usennas cBihanState C'O-OBBI‘& LYQ;B,EH_:,*.SQB.L—HR GOVERMIMENT OF BiHAR GOYERKMENT OF BIAR
m:'f-\ uu u::_ IMGIA JUDICIAL INDIA JUDITIAL rraw 5%
col0cation op ‘-"F-'AR GOVERNMENT OF BIHA
A P, [rEa IUDICIAL MDA JUDIC)
Sn mu.u:?ﬁA gothm,'lFm OF T
GURIFe \m‘rﬁ RLCIAL INDIA JUT
B T T, c:J\fcR AENT DJF:’E o
CIAL I8DIA JUDICIAL INDALb G SE25e0]
AENT OF BIHAR GOVE va*’”“r‘“*
s\i.LiA. INSIAL INDLA JUDICIAY
33""9“1"‘:‘\1 or f-’l‘-«iﬁR (“"‘:IEFf

[i“w D 28

,w_ INDIS SUDITIAL T

SOVERN \"5" CF BIHAR GC VE PHHE\ET 0”: [ShE .Ru

UHAR GrﬁfE‘-wmc T OE '”'-{ RGO .fEt:m.:riT i}" BIHAR
AL (T JUTHCIAL HRDIA JUDICIAL INDLA JUDICIAL
7 RInAR GOVERMMENT OF BIHAR
*L.D.n::::u. DA SUBICIAL DA JUDICIAL
EHT OF SiHAR GOVERNIMENT OF SHAR
"‘:‘.\L—\L WA JURICIAL IRBA JUDI
ENF SHHAR GOVERNMENT GF 8iHas
14 JUBICIAL INDIA JUBICIAL
BIHAR GOVERNMENT OF 219AR
'Dl»'a JUDICIAL INDIA umcm,
HAR DJ’.’EDNIJ‘::\EI 0;- SIHAR

AE_ It

'f'J._chmt_ DA SUDICIAL

AT (:i TN

RMIRENT OF E‘HM,J(’
DA JUDICHAL INDIS ré-
GOVERNMERT OF BHAI‘%‘;\-:\
DA JUDICIAL INDIA JUBSSRES
GOVERNMENT CF BIHAR GOZA
MDA JUDICIAL NDLA JUDEE
GOVERNMENT OF BIHAR &
:ND:,-\ SUDIIAL MDA JUEREEA RS

GVERNMENT OF 3IHAR GOY \3‘3& 53
is.sm; JUDICIAL INDIA .Jl,ulcs;f*

"
‘\ 5 2 2’, SOVERNMENT OF RIHAR
\{’;&e’ UDICIAL DI A JUDHCIAL
-" SJUAR GOVERNMENT OF BIHAR
A JUDICIAL INDIA JUBICIAL
GOVERNMENT OF BiHAR
EAUDICIAL PIDLS, JUDIGIA
27 s‘-’?‘?mR GOVERNMENT OF B‘HAP
FHDIA JUDICEAL MDA JUDIGIAL
F EIMAR COVERNMENT OF BIHAR
A JUDIGIAL INDIA JUDICIAL
I e ’ 7 BIAR GOYERNMENT OF BIHAR
i ;.w 314 :u_r;’c u:.;, .;\zm,ﬁ, Juo;(;[,qg\,gtm’ et LS Fa A L NS D84 JUDICIAL INDLE, JUDICIAL
: ; i : OF BIHAR GOVERMERENT OF BiHAN
DICIAL [MOLA JUDICIAL INEA JUDICIAL
BNRENT OF SAR GOYERNMENT OF BitiAG
JUDICIAL TMDIA JUDICIAL BIDIA JUDICIAL *
CFIAR GOVERNMENT OF BRIAE SOVERNMENT OF BIHAR
SSCIAL INDIA JUDICIAL MDIA SUDICIAL INDIA JUDRCIAL
2 /amm GOVERNGENT OF BIDAR GOVERNMENT OF BIHER
umm JUDICEAL 1MDIA JUDICIAL iHDIA JUDICIAL INDIA JUDICIAL

MDA JUDIGIAL 1D JUDICIAL [HDIA JUDs 8‘%
 GOVERNHMENT OF BIHAR BOVERNMENT OF BIHAY LG
HOWA DI A‘ b‘“j[l:'\ SJUDCIALINGIA JUD!CP‘ E“" i
GOVERMHENT OF BiHAR GOVERNMENT OF 2IHAL
Bia -.5‘ IDICIAL: INDIA JDEICEALE D]nJUEICi&i__ﬁ}} e
BRECRO03C260100066197 BRECR003C26010006 €1
um;p.fit_:_m- £ JUDICIAL Nnm_ Jumcm"

_.}.‘

li‘éﬂ!fé I HuH u!-,.. IHDIA -J'JDECiAL Ehii.ln Ju ‘D“"L&L :NDI;“; JbDnC

3 RECRDOSCZBD1000BB1 97BR.ECR09.:{:26D100‘38819: BRECR003026 o
CLORK CIVILCOURTCIV[LCOURTCIVILCDURTCIVILCOURTCMLCOURTCE
100 _,a, 001001001 um001001001001001001001091001ouwmonmammuowommo

ECR003C2501 00068197BRECRO03C2601000681 STBRECROO3CZS : _' .o




WR WER
el Wi Harg

EREsGENCEE N

g i wq wifa

GOVERNMENT OF INDIA

MINISTRY OF JAL SHAKTI

DEPARTMENT OF WATER RESOURCES,

RIVER DEVELOPMENT & GANGA REJUVENATION
CENTRAL GROUND WATER AUTHORITY

yed Pl gg ge
EXEMPTION CERTIFICATE FOR GROUND WATER ABSTRACTION

PROJECT NAME NEW FOUR STAR STONE WORKS

PROJECT ADDRESS At Mauza-Sivlidanga, P S - Sivlidanga, District-Pakur _ éIN CODE 816107
STATE JHARKHAND DISTRICT PAKUR TOWN/BLOCK PAKUR
COMMUNICATION ADDRESS  New Four Star Stone Works, At.-Sivlidanga, P.O.: Hiranpur, District: Pakur

ADDRESS OF CGWE REGIONAL OFFICE  &th& 7th Floor, Lok Nayak Jai Prakash Bhawan, Frazer Road, Dak Banglow, Patna- 800011, Bihar.

1. EXEMPTED LETTERNO. EXM/IND/IH/2025N0271/N 2. DATEOFISSUANCE 21/07/2025
3. APPLICATION NO. END/JH/2025/10271 4, APPLICATIONTYPE industry
5. PROJECT STATUS  Existing Project . 8. VALIDFROM 21/07/2025

7. AREATYPE CATEGORY Safe (GWRE- 0)

8. VALIDUPTO Till adherence to provision(s) under which this exemption has been obtained (subject to compliance to related conditions) or till any further
orders issued by this authority, whichever is earlier,

9.50 o ) .9.50 0

. Details of Ground Water Abstraction / Dewatering Structures

EXISTING 1 PROPOSED 0 TOTAL 1

DW DCB BW W PU DW "DCB BW CTW PU oW DCB BW ™w . PU
0 0 0 a o 0 0 0 0 0 0 0 o 0 0

*DW-Dug Well; DCB-Pug-cum-Bore Well; BW-Bore Well; TW-Tube Well; Pu Pumps;
12. EXEMPTION CATEGORY

1. This is to certify that as per information furnished by the applicant, the ground water withdrawal comes under Exemption category as per $.0. 3289(E) dated
24/09/2020 by Department Of Water Resources, River Development and Ganga Rejuvenation, guidelines to regulate and control ground water extraction in India, 2020.
2. This exemption letter is being issued under relevant provision(s} of extant guidelines.

3. The firm shall install digital water flow meter on all ground water abstraction structures and maintain the logbook.

4. This certificate is system generated and based on information provided by the applicant. CGWA has not verified the claim made by applicant. Any false information
furnished/violation by the applicant, shall invite legal action against him/her as per $.0. 3289(E) dated 24/09/2020.

5.l at any stage, it is established that this exemption letter has been obtained on the basis of false/ fake document{s), the exemption letter shall be deemed cancelied
and extant penal provisions shall be applied on the firm

1. 76 VAT o STl € 125 3M1dee g1 <1 715 SIFOI & SR, wer Fiomel .30, & SuR g Juil & skavia sl &1 we Uare, 16 fesry offe siunr gz vr gRT 3289(%)
Tl 24/09/2020, HRT  s5ie P o) faFaffa o Frfe 50 & fae TonfE, 20201
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4. 708 TII0T O e NS § SR e B e o 7R ST WR SR 81 COWA 3 Sfidads SRT TR 7T a1 o1 FeIeH g1 e 31 s 51 1 1S o1s T e e /
I, TS 3289 (3) foiE 24/00/2020 T HTUR SUH ATIG ST GHAR I -HHET |
s.uﬁﬁvﬁng;gqgwﬂaamaﬁuam@awm;aﬁmﬁa%mmmwmw%ﬁm@aﬁﬁmwmmwmmm
PIECITEy |
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Term and conditions: Z/

i, All disputes are subject to Delhi lurisdiction. 74 2

ii. Any complaint in regard to the rates will not be entertained.

Member-Secretary
CGWA, New Delhi

FHET L[ O TR, S SIfKT TATed, U SHIRTH URER, 3l Ured 01, §19t @i, 73 feweil-110016 / Central Ground Water
Autherity,Ministry of fal Shakti, CSMRS Campus, Olof Palme Marg, Hauz Khas,New Delhi-110016
Phone: (011) 23383561
Website: cgwa-noc.gov.in
L EIECITIEEGEN
SAVE WATER-SAVE LIFE
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Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation
CENTRAL GROUND WATER AUTHORITY
Central Ground Water Board, Mid-Eastern Region
Lok Nayak Jaiprakash Bhavan
Dak Bunglow Chouraha, Patna 800001
rdmer-cowb@nic.in

File No. CGWB/MER/NGT-EZ/OA 103/2025- 9. 27 Datedf '5 ] BEC 2025

To,
M/S Jai Guru Stone Works
Through Pradip Tebriwal
Village- Mansinghpur, PS- Hiranpur
District- Pakur, Tharkhand 816107

Reference: Original Application No. 103 of 2025 titled as Mahendra Prakash Soren

Vs State of Jharkhand & Ors
Sir,

This is in reference to the aforementioned Original Application filed before the Hon’ble
NGT (EZ), wherein significant issues relating to violations of environmental laws by
Respondent Nos. 7 to 13, stone crushing and stone mining units operating in PS Hiranpur,
District Pakur, Jharkhand, have been raised. ’

The petition also raises concems regarding the depletion of groundwater levels
allegedly caused by drilling and blasting activities undertaken by Respondent Nos. 7 to 13.

As per the guidelines issued by the Ministry of Jal Shakti vide S.O. 328HE) dated
24.09.2020, as amended on 29.03.2023, “4il new/existing indusiries, Industries seeking
expansion, infrastructure projects and mining projecis abstracting ground water, unless
specifically exempted under Para 1.0 below, are required to obtain « No Objection Certificate
from the Central Ground Water Authority or the concerned State/UT Ground Water Authority,
as the case may be. "

In view of the above, you are hereby directed to furnish the details of the water source
being utilized for the operational activities of your project at the earliest,

In case groundwater is being used, it is advised that the requisite NOC for groundwater
withdrawal from the Central Ground Water Authority be obtained without celay. Failure to do
so will necessitate appropriate action in accordance with the prevailing guidelines.

Yours™ Sincerely

N 4
Ceiug
(Rajeev Ranjan Shukia)

Regional Director

Copy for information to:
1. Collector/Deputy Commissioner/District Magistrate Pakur, Jharkhand
2. AMember Secretary, Central Ground Water Authority, Ministry of Jal Shakti, CSMRS
' Campus, Olof Palme Marg, Hauz Khas, New Delhi-110016
3. Member Secretary, Jharkhand State Pollution Control Board, Township
Administration Building, HEC Complex, Dhurwa, Ranchi 834004
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Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation
CENTRAL GROUND WATER AUTHORITY
Central Ground Water Board, Mid-Eastern Region
Lok Nayak Jaiprakash Bhavan
Dak Bunglow Chouraha, Patna 800001

rdmer-cgwb({@nic.in

File No. CGWB/MER/NGT-EZ/OA 103/2025- 9 9. L{ Pat

ed:
11 DEC 795
To.
M/S Four Star Stone Works
Through Ahidur Rahman
Village- Pratappur & Mansinghpur
PS and District- Pakur, Jharkhand —- 816107

Reference: Original Application Na. 103 of 2025 titled as Mahendra Prakash Soren

Vs State of Jharkhand & Ors
Sir,

This is in reference to the aforementioned Original Application filed before the Hon’ble
NGT (EZ). wherein significant issues relating to violations of environmental laws by
Respondent Nos. 7 to 13, stone crushing and stone mining units operating in PS Hiranpur,
District Pakur, Jharkhand, have been ratsed.

The petition also raises concerns regarding the depletion of groundwater levels
allegedly caused by drilling and blasting activities undertaken by Respondent Nos. 7 to 13.

As per the guidelines issued by the Ministry of Jal Shakti vide S.0. 3289%(E) dated
24.09.2020, as amended on 29.03.2023, “All new/existing industries, indusiries seeking
expansion, infrastructure projects and mining projects abstracting ground water, unless
specifically exempled under Para 1.0 below. are required {o obiain a No Objection Certificate
Jrom the Ceniral Ground Water Authority or the concerned State/UT Ground Water Authority,
as the case may be.”

In view of the above, you are hereby directed to furnish the details of the water source
being utilized for the operational activities of your project at the earliest,

In case groundwater is being used, it is advised that the requisite NOC for groundwater
withdrawal from the Central Ground Water Authority be obtained without delay. Failure to do
so will necessitate appropriate action in accordance with the prevailing guidelines.

Yours® Sincerely

Y .
Q\ﬂ{ﬂ”‘
(Rajeev Ranjan Shukla)

Regional Director
Copy for information to:

1. Collector/Deputy Commissioner/District Magistrate Pakur, Jharkhand

2 ember Secretary, Central Ground Water Authority, Ministry of Jal Shakt, CSMRS
Campus, Olof Palme Marg, Hauz Khas, New Delhi-110016

3. Member Secretary, Jharkhand State Pollution Control Board, Township
Administraton Building, HEC Complex, Dhurwa, Ranchi 834004
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Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation
CENTRAL GROUND WATER AUTHORITY
Central Ground Water Board, Mid-Eastern Region
Lok Nayak Jaiprakash Bhavan
Dak Bunglow Chouraha, Patna 800001
rdmer-cgwh(znic.in
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File No. CGWB/MER/NGT-EZ/OA 103/2025-9 2 DatedLE 1 BEE 2025

To,
M/s Dada Bhai Stone Works
Through Partner - Md. Maniruzzamam
Village- Bishanpur, PS Hiranpur,
District Pakur, Jharkhand 816107

Reference: Original Application No. 103 of 2025 titled as Mahendra Prakash Soren

Vs State of Jharkhand & Ors.
Sir,

This is in reference to the aforementioned Original Application filed before the Hon’ble
NGT (EZ), wherein significant issues relating to violations of environmental laws by
Respondent Nos. 7 to 13, stone crushing and stone mining units operating in PS Hiranpur,
District Pakur, Jharkhand, have been raised. '

The petition also raises concerns regarding the depletion of groundwater levels
allegedly caused by drilling and blasting activities undertaken by Respondent Nos. 7 to 13.

As per the guidelines issued by the Ministry of Jal Shakti vide S.0. 3289(E) dated
24.09.2020, as amended on 29.03.2023, “All new/existing industries, industries seeking
expansion, infrastructure projects and mining projects absiracting ground water, unless
specifically exempted under Para 1.0 below, are required to obtain a No Objection Certificate
Jrom the Central Ground Water Authority or the concerned State/UT Ground Warer Authority.
as the case may be.”

In view of the above, vou are hereby directed to furnish the details of the water source
being uniized for the operational activities of your project at the earliest,

In case groundwater is being used, it is advised that the requisite NOC for groundwater
" withdrawal from the Central Ground Water Authority be obtained without delay. Failure to do
so will necessitate appropriate action in accordance with the prevailing guidelines.

Yours™ Sincerely

f -~
(4 2
{Rajeev Ranjan Shukla)
Regional Director

- Copy for information to:
1. Collector/Deputy Commissioner/District Magistrate Pakur, Jharkhand
2 ~Member Secretary, Central Ground Water Authority, Ministry of Jal Shakti, CSMRS
. Campus, Olof Palme Marg, Hauz Khas, New Delhi-110016
3. Member Secretary, Jharkhand State Pollution Control Board, Township
Administration Building, HEC Complex, Dhurwa, Ranchi 834004
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Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development & Ganga Rejuvenation

CENTRAL GROUND WATER AUTHORITY
Central Ground Water Board, Mid-Eastern Region
Lok Nayak Jaiprakash Bhavan
Dak Bunglow Chouraha, Patna 800001

rdmer-cewb(@nic.in
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File No. CGWB/MER/NGT-EZ/OA 103/2025-2_ 14 Da‘ted:,E 1 BEE 2025

To,
M/S Noorujjaman shekh
Through Proprietor Md. Noorujjaman shekh
Village- Mansinghpur, PS- Hiranpur
Dist-Pakur, State-Tharkhand 816107

Reference: Original Application No. 103 of 2025 titled as Mahendra Prakash Soren
Vs State of Jharkhand & Ors
Sir, :
This is in reference to the aforementioned Qriginal Application filed before the Hon’ble
NGT (EZ), wherein significant issues relating to violations of environmental Jaws by
Respondent Nos. 7 to 13, stone crushing and stone mining units operating in PS Hiranpur,
District Pakur, Jharkhand, have been raised.

The petition also raises concerns regarding the depletion of groundwater levels
allegedly caused by drilling and blasting activities undertaken by Respondent Nos. 7 to 13.

As per the guidelines issued by the Ministry of Jal Shakti vide S.0. 3289%(E) dated
24.09.2020, as amended on 29.03.2023, “All new/existing industries, industries seeking
expansion, Infrastructure projects and mining projects abstracting ground water, unless
specifically exempted under Parca 1.0 below, are required to obtain a No Objection Certificate
Jrom the Central Ground Water Authority or the concerned State/UT Ground Water Authority.
as the case may be.”

In view of the above, you are hereby directed to furnish the details of the water source
being utilized for the operational activities of your project at the earliest,

In case groundwater is being used, it is advised that the requisite NOC for groundwater
withdrawal from the Central Ground Water Authority be obtained without delay. Failure to do
so will necessitate appropriate action in accordance with the prevajling guidelines.

Yours’ Sincerely

L

(Rajeev Ranjan Shukla)
Regional Director

Copy for information to:
L. Collector/Deputy Commissioner/District Magistrate Pakur, Jharkhand
2 ember Secretary, Central Ground Water Authority, Ministry of Jal Shakti, CSMRS
Campus, Olof Palme Marg, Hauz Khas, New Delhi-110016
3. Member Secretary, Jharkhand State Pollution Control Board, Township
Administration Building, HEC Complex, Dhurwa, Ranchi 834004
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Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation
CENTRAL GROUND WATER AUTHORITY
Central Ground Water Board, Mid-Eastern Region
Lok Nayak Jaiprakash Bhavan
Dak Bunglow Chouraha, Patna 800001
rdmer-cgwb(@nic.in

File No. CGWB/MER/NGT-EZ/OA. 105/2025- Dated:
ile No 3 920 ate ,} 1 DEE 2025

To,
M/S NJP Stone Works (Stone Crusher)
Through MD Noorujjaman Shekh
Village- Siulidanga, PS- Hiranpur
District- Pakur, Jharkhand - 816107

Reference: Original Application No. 103 of 2025 titled as Mahendra Prakash Soren

Vs State of Jharkhand & Ors
Sir, '

This is in reference to the aforementioned Original Application filed before the Hon’ble
NGT (EZ). wherein significant issues relating to violations of environmental laws by
Respondent Nos. 7 to 13, stone crushing and stone mining units operating in PS Hiranpur,
District Pakur, Jharkhand, have been raised.

The petition also raises concems regarding the depletion of groundwater levels
allegedly caused by drilling and blasting activities undertaken by Respondent Nos. 7 to 13.

As per the guidelines issued by the Ministry of Jal Shakti vide S.O. 3289(E) dated
24.09.2020, as amended on 29.03.2023, "All new/existing indusiries, industries seeking
expansion, infrastructure projects and mining projects absiracting ground water, unless
specifically exempted under Para 1.0 below, are required to obtain a No Objection Certificate
Jrom the Ceniral Ground Water duthority or the concerned State/UT Ground Water Authority,
as the case may be.”

In view of the above, you are hereby directed to furnish the details of the water source
being utilized for the operational activities of your project at the earliest,

In case groundwater is being used. it is advised that the requisite NOC for groundwater
withdrawal from the Central Ground Water Authority be obtained without delay. Failure to do
so will necessitate appropriate action in accordance with the prevailing guidelines.

Yours® Sincerely

Q\\%N ~

(Rajeev Ranjan Shukla)
Regional Director
Copy for information to:

1. Collector/Deputy Commissioner/District Magistrate Pakur, JTharkhand

2_Member Secretary, Central Ground Water Authority, Ministry of Jal Shakti, CSMRS
Campus, Olof Palme Marg, Hauz Khas, New Delhi-110016

3. Member Secretary, Jharkhand State Pollution Control Board, Township
Administration Building, HEC Complex, Dhurwa, Ranchi 834004
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Government of India
Ministry of Jal Shaku
Department of Water Resources, River Development & Ganga Rejuvenation
CENTRAL GROUND WATER AUTHORITY
Central Ground Water Board, Mid-Eastern Region
Lok Nayak Jaiprakash Bhavan
Dak Bunglow Chouraha, Patna 800001
rdmer-cgwh@nic.in
File No. CGWB/MER/NGT-EZ/OA 103/2025-2 /9 Dated% 1 DEE 2025

To.
M/S Pakur Black Rock Stone works
Through Akibul Shaikh
Village Ganeshpur, PS Hiranpur
District Pakur, Jharkhnad Pin Code 816107

Reference: Original Application No. 103 of 2025 titled as Mahendra Prakash Seren

Vs State of Jharkhand & Ors
Sir,

This is in reference to the aforementioned Original Application filed before the Hon’ble
NGT (EZ). wherein significant issues relating to violations of environmental laws by
Respondent Nos. 7 to 13, stone crushing and stone mining units operating in PS Hiranpur,
District Pakur, Jharkhand, have been raised.

The petition also raises concerns regarding the depletion of groundwater levels
allegedly caused by drilling and blasting activities undertaken by Respondent Nos. 7to 13.

As per the guidelines issued by the Ministry of Jal Shakt vide S.0. 328%E) dated
24.09.2020, as amended on 29.03.2023, “Al new/existing indusiries. industries seeking
expansion, infrastructure projects and mining projects abstracting ground water, unless
specifically exempted under Para 1.0 below, are required fo obtain a No Objection Certificate
from the Central Ground Water Authority or the concerned State/UT Ground Water Authority,
as the case may be.” '

In view of the above, you are hereby directed to furnish the details of the water source
being utilized for the operational activities of your project at the earliest,

In case groundwater is being used, it is advised that the requisite NOC for groundwater
withdrawal from the Central Ground Water Authority be obtained without delay. Failure to do
so will necessitate appropriate action in accordance with the prevailing guidelines.

Yours’ Sincerely

\w
Q\ A
(Rajeev Ranjan Shukla)
Regional Director
Copy for information to:
1. Collector/Deputy Comumissioner/District Magistrate Pakur, Jharkhand
2 _Aember Secretary, Central Ground Water Authority, Ministry of Jal Shaky, CSMRS
Campus, Olof Palme Marg, Hauz Khas, New Delhi-110016

3. Member Secretary, Jharkhand State Pollution Control Board, Township
Administration Building, HEC Complex, Dhurwa, Ranchi 834004



